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ORDER 

PER KUL BHARAT, JM : 

This appeal filed by the assessee is directed against the order of the Ld. CIT(A)-

Rohtak, dated 08/11/2019 pertaining to Assessment Year 2011-12.  The assessee has 

raised following grounds of appeal:- 

 “1. That the order of the Ld. CIT(A) is against law and facts. 
  2. That the Ld. CIT(A) erred in confirming the order of 
Ld. AO although the proceedings initiated u/s 148 of the 
Income Tax Act are invalid and without jurisdiction. 
3. That the Ld. CIT(A) erred in confirming the action of ld. AO 
in making assessment ex parte u/s 144 of the Act. 
4.  That the Ld. CIT(A) erred in confirming addition of Rs. 
16,00,700/- made by the Ld. AO on account of cash 
deposited in bank account by the appellant. 
5.   That the appellant craves leave to add, alter or 
withdraw any of the ground of appeal at the time of 
hearing.” 
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2. At the outset, Ld. Counsel for the assessee submitted that the Assessing Officer 

had passed order ex parte to the assessee. The assessee was not given any meaningful 

and effective opportunity of hearing by the Assessing Authority.  Further, he 

submitted that the issues and submissions raised by the Ld. CIT(A) did not advert and 

decided by the Ld. CIT(A). He, therefore, prayed that the impugned order may be set 

aside and the assessment be restored to the file of the Assessing Authority to frame 

assessment afresh.  

3. On the contrary, Ld. Senior Departmental Representative opposed the 

submissions and submitted that the assessee was given sufficient opportunity. The 

assessee was negligent or not pursuing the matter.  

4. I have heard the Ld. Departmental Representative perused the material on 

record. It is seen that the Assessing officer had given three opportunities to the 

assessee and the ld. CIT(A) also did not consider the contentions raised before him, 

therefore, under these facts to subserve the principles and natural justice. I deem it 

proper and interest of justice to set aside the impugned order and restore the 

assessment to the file of the Assessing Officer to make de novo assessment, after 

giving reasonable opportunity to the assessee. The Assessee is hereby directed not to  

seek any adjournment, without any reasonable cause  and co-operate in the 

assessment proceedings.  

5. The appeal of the assessee is allowed for statistical purposes in the terms 

indicated hereinabove.  

Above decision was pronounced on conclusion of Virtual Hearing in the 

presence of both the parties on  6th December, 2021. 

         Sd/- 

                      (KUL BHARAT) 

                           JUDICIAL MEMBER 
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